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Bill Summary

The Constitution (Scheduled Tribes) Order (Amendment)
Bill, 2022

= The Constitution (Scheduled Tribes) Order = Inclusion of certain community in the list of
(Amendment) Bill, 2022 was introduced in Lok STsin Tripura: The Bill seeks to amend Part XV
Sabha on February 7, 2022 by the Minister of of the Schedule to the 1950 Order, which specifies
Tribal Affairs, Mr. Arjun Munda. The Bill seeks the STs in Tripura. It includes the Darlong
to amend the Constitution (Scheduled Tribes) community as a sub-tribe of the Kuki tribe in the
Order, 1950, which specifies the tribes and tribal list of STs in Tripura.

communities deemed to be Scheduled Tribes
(STs) in various states and union territories.

DISCLAIMER: This document is being furnished to you for your information. You may choose to reproduce or redistribute this report for non-
commercial purposes in part or in full to any other person with due acknowledgement of PRS Legislative Research (“PRS”). The opinions
expressed herein are entirely those of the author(s). PRS makes every effort to use reliable and comprehensive information, but PRS does not
represent that the contents of the report are accurate or complete. PRS is an independent, not-for-profit group. This document has been prepared
without regard to the objectives or opinions of those who may receive it.

Shubham Dutt
shubham@prsindia.org February 22, 2022

PRS Legislative Research m Institute for Policy Research Studies
3" Floor, Gandharva Mahavidyalaya m 212, Deen Dayal Upadhyaya Marg = New Delhi - 110002
Tel: (011) 43434035, 23234801 = www.prsindia.org




